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SHRI N. DENNIS: The Kan-
yakumari district of Tamil Nadu is 
classified as an industrially backward 
district, but not even a single indus-
try, either in the public sector or i!1 
the private sector, has been establi-
shed there though there are ample 
scope and possibilities and also in-
frastructural facilities for the establi-
shment of rubber-based industries and 
also titanium industry. 'l he per 
unit production of rubber there ~s 
the highest in the country. Quali-
tatively also it occupies the highest 
place. Similarly black illminite to 
the extent of 50,000 tonnes annually 
is exported to lureign countries 
where it is c0nverted into costly tita-
nium dioxide. So, may I know 
from the Hon. :Minister whether the 
Government would come forward to 
establish rubber-based industries 
and titanium industry in the indus-
trially backward districts ? I have 
repeatedly brought this matter to 
the notice of the Government. 1t is 
noticed that the tempo of implemen-
tation e~ down and down in con-
sonance with the distance it travels, 
and when it reaches a distant place 
like Kanyakumari, it subsides and 
there is nothing to implement. So, 
may I know from the Hon. M inistcr 
whether Government would consider 
this aspect of neglect and take steps 
for setting up industrial establish-
ments in such distant backward 
places thereby translating into action 
the intention of the Government of 
decentralisation ? 

SHRlCHARANTif CHANANA: 
As far as the process of industrialisa-
tion for the industrially backward 
areas is concerned, the two areas 
identified by the State Government 
would be taken up first. By that, it 
does not mean that Kanyakumar.i will 
be ignored at all. I have already, in 
response to the Hon. Membe1•s 
letter, written to him that we will do 
all that is required to be done for 
promoting industry which is local-
ra:w-material based - as he has said, 
rubber, etc.; we will do all that. 

Child 1.abour 

*1077. SHRIMATI USHA 
PRAKASH CHAUDHARI ; Will 
the Minister of LABOUR be ple-
ased to state : 

ta) whether a survey has been 
made about children below 15 years 
who are forced to take up employ-
ment; 

(b) if so, the results of that sur-
vey ; and 

( c) the steps contemplated by 
Government to prevent employment 
of child I,tbour? 

THE MINISTER OF STATE 
IN THE MINISTRY OF LABOUR 
(SHRIMATI RAM DULARI 
SINHA) : (a) Yes, Sir. 

(b) Based on National Sample 
Survey. the number of working 
children as on ~  arch, 1978, was 
estimated at 16.25 million. ~  he 
Lab1.rnr Bureau also conducted a 
rapid survey on Child Labour in 
1979 in selected organiseJ industries 
under the Factories Act, 1948 and 
in Plantation Labour Act, 195 l and 
also in unorganiscd industry. It 
was observed that a majority of 
working children come from very 
poor families and work to supple-
ment the earnings of the family. 
They are also generally compelled 
to discontinue their studies. 

( c) Government had appo;nted a 
Committee on Child Labour in 
February, 1979 to look into the 
problems arising out of employment 
of children. The Committee sub-
mitted its report in December, J 979 
In pursuance of the decision oi 
Government on the recommenda 
tions of that Committee, a Central 
Advisory Board on Child Labour 
has been constituted with the Min-
ister for Planning and Labour as 
Chairman, to recommend the indus-
tries and areas where there must be 
progressive elimination of working 
children. 
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"No child below the age of four-
teen years shall be employed to 
work in any factory or mme or en-
gaged in any other hazardous emp-
loyment." 

~~ 39 * rr ~ "The 
health and strength of workers, men, 
women and the tender age of children 
are not abused and that citizens are 
not forced by economic necess.ity to 
enter avocations unsuited to their age 
or strength." 
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(i) The Children (Pledging of 
Labour) Act, 1933. (ii) The Em-
ployment of Children Act, 1938, 
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(iii) The minimum Wages Act, 1948, 
(iv) 1 he Factories Act, 1948, 
(v) The Plantations Labour Act, 
1951, {Vi) The Mines Act, 1952, 
(vii) The Merchant Shipping ~ 

1958, (viii) The Motor Transport Wor-
kers Act, 1962, (ix) The Apprentices 
Act, 1961, (x) 1 he Atomic Energy 
Act, 1962, (xi) The Beedi and Cigar 
Workers (Conditions ofEmployment) 
Act. 1966, (xii) The Shops and 
Commercial Establishments Act in 
various States. 
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"The minimum age for employ-
ment which ranges from 12 to IS, 
(b) limitation of hours of work. 
(c) prohibition of night work and 
(d) prohibition of employment of 
children in hazardous occupations." 
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Fire in Army Headquarters, Simla 

*1078. SHRI B.V; DESAI : 

SHRI M.V. CHANDRA 
SHEKARA MUR1 HY 

Will the Minister of DEFENCE be 
pleased to state : 

(a) whether it is a fact that Army 
Head Quarters in Simla were set on 
fire by Saboteurs on 11th April, 
i981 ; 




